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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :'HYDERAEAD‘BENCH
AT HYDERABAD

0.A., No. 1436/93. Dt. of Decision : 6.7.1994.

Mr. G, Trinadgha Rao .+ Applicant.
\is

1. The Chief Postmastgr Genaral,
Andhra Pradassh Circle,
Abids, Hyderabad-t.

2. The Postmaster Genaral,
Visakhapatnam Region,
Visakhapatn em=530 003.

3. The Superintendent of Post Offices,
Rajahmundry Division,
Rajahmundry - A.P.

4, The Post Master,
Rajahmundry Post Office,
Ra jahmundry, .
East Godavari District. e+ Rusporients,

Counssl for the Applicant : Mr., M.P. Chandra Mouli

Counsel Por the Respondsnts: Mr, VY, Bhimanna, Addl.CG5C.

CORAM:

THE HON'BLE SHRI R, RANGARAJAN ¢ MEMBER (ADMN.)
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0.A.No.1436/93. Date of Decision: 6,7.1994,

ORDER

I as per Hon'ble Sri R.Rangarajan, Member (Administrative) [

The applicant is son of Sri G.Appa Rac who worked
in Group 'D' service in RMS-V at Rajahmundry aﬂd retired
on invalidation on medical grounds on 4,6.1986., At the
time of his medical invalidation, éri Appa Rao, the father
of the applicant had put in 31}years 10 months of service,
After his retirement due to medical invalidation, he sub-
mitted an applicéfion on 25,9.1986 for appointment of his
son on compassionate grounds. The Circle SelgFtion Commi-
ttee considered the case of the applicant and recomrended
this case for appointment as Postman. Accdrdingly, he was
appointed as Postman by Memo dt. 16,10.1993. Though the

applicant initially reported to have said that he will
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dt, 5.10.1993 thereby withdrawing his willingness to join
as Postman. He had represented for posting him only as
Postal Assistant as he has passed P.U.C. aﬁd educationally
and otherwise is eligible for appointing‘him to the

post of rostal Assistant. But his request for posting him
as Postal Assistant was not considered. Aggrleved by this,

he has filed this OA for a declaration that the order
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No.& 1of 16.10., 1993L§5 afbitrary, illegal and void, and
for consequent direction to appoint him as Postal Assistant/
Sorting Assistant with effect from 16.10,.1993 under relaxation

of Recruitment Rules,

N



g

2. The main contention of the applicant is that he

has passed P.U.C. and is educationally qualrified for
posting as Postal Assistant. He further contends that
there are enaﬁgh vacancies to accommodate him as Postal
Assistant as per page=8 of material papers. Ha also
states that in the past compassionate appointees who are
pducationally qualified are appointed as Postal Assistants
on compassionate grounds and hiscase has to be considersd

on the above linas.

3. The respondents submits that the Circle Selection
Committee had recommended him only for the post of Postman
and there are no vacancies avéilabla in the cadre of Postal

Assistants. The applicant was already censidared for the
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recommandation of the Circle Selection Committee. The

learned counsel for the respondénts further states that _ _ _

as per the Supreme Court Judgement reported in 1994 SCC
(L&S) s00 J Auditor Gensral of India & Ors. Vg G.Ananta

Ra jashwar Rao | #bet the review of the appointment as

Postal Assistants cannot be considersd in view of the above
quoted Supreme Court decision. However, the learned counsel

for the applicant submits that this ruling isnot applicable

L0 n1m a8 N8 nas already baeen appointed as Postman prior

to the decision of the Suprema Court in the above cited

casa.,

4, The applicant had submittad a representation to

the Chief Post Master General dt.21=10-93) But thisrapre-

sentatian has not been replised so far. All the contentions

now pleaded for the applicant has bean incorporated in his
reprasantation to the CPMG dt. 21=-10-93., It is{f’or the

CPMG to consider his case on the basis of his rapreeentatinq}
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and observation made by me as above and revisw the
sarlier order of posting as Postman, if he dsems it
fit and advise the applicant suitably uninfluandad

by any of the avarments made in the counter affidavit.

5. In the result, the fellowing diraction is given.
The CPMG is to consider the representation of the appli-
cant dt. 21=10«93 and pass ordars thereon in accordance

with the rules uninfluenced by any af the avarments made

in the counter affidavit., Time for compliance for the

above order is three months from the date of receipt

of the judgement. The OA is disposad of on the above

terms., No costs.

{ R. Rangarajan ) ' ]
Member (A) .
» : #%qﬂtlg' +f
; =,
Dated July 6, 1994 Deputy ngis&rar?&)
Open Court Ditation

Copy toi-
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1. The Chief Postmaster General, Andhra Pradesh Circle, Abids

2, The Postmaster General, Visakhapat nam Hegion, visennopav.w-

3., The Superintendent of Post Offices, Rajashmundry Division,
Rajahmundry. A.P.

4, The Post Master, Rajahmundry Post Office, Rajahmundry,
East Godavari Oistrict.

5, Ona copy to 5ri. M,F,Chandra Mouli, advocate, CAT, Hyd,

6. UOne copy to Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.

7. 0One copy to Library, CAT, Hyd.

8., 0One spare copy.
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TYPED BY COMPAREL BY
CHECLED BY APPEOVED 3V

IN THE CENDRAL ADUINISTRATIVE TRYDULAL "}.
HYDERABAD SENCE T HYDERAZAD.

~

THE HCN'BLE MR -LJUS’I‘ICE V NESLADRT RAD
VICE CilaIRMAN

D ,
THZ HOU'BLE iR.A.3.G RIET : MEMEER(L)

THE M ILE MELT. u#\umsu-_r:- R REDDY
MEMBER(IUDL)

THE I---’Cf'”"BLE MIRLR. Rl-d\]\;'ﬂmeAN 3 MEMEBER(Z }/‘
Datﬂd. 6/711904

ORDER/JULGHMENT: L—m"

;//NO/ o.uder as to costs.

Moar/RB7Ca, No~ .

Osa.No. /4’55 /‘15. o
T n_.,zj;,mﬂ..---:w—ﬁ- : A P

Admnittted and Interim Directions
lp‘ﬁﬂsu dl '

Al oved

\f_/Bls‘j/aosed of with directions

Dismissed.
; :
Distissed.as withdrawn

Dismissed for default,

177






